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IN THE HIGH COURT OF ORISSA : CUTTACK

(oRIGINAL JURISDICTION CASE)

N 2

Laxmipriya PrustY
Versus

State of Odisha and others

Code No.--
. Petitioner

Opp. Parties

INDEX

Sl. No. Description of the documents Pg. No.

A

B

1

2

SYNOPSIS

DATE CHART

Writ Application

ANNEXURE - 1

Copy of the lease agreement

1-8

q -3A

3

Dt. 13 .07.2023
ANNEXURE _ 2

Copy of Consent to Establishment (CTE)

Issued by State Pollution Control Board
ANNEXURE - 3

Copy of Consent to OPerate (CTO)
Issued by State Pollution Control Board

I 4

5

6

7

ANNEX RE- 4

:j(- qq

q5 '' 53
Copy of Environment Clearance (EC)

ANNEXURE - 5

Copy of representation dtd'0t.tt' )of)
VAKALATNAMA

@€q
Stt- 5

, Crttu.L By the Petitioner through

Date 
'lB.la,eo $--*Gdhan+ (** o" ) en

En. No.

Mob :

, ADVOCATE

0.3-rr/er r 1

7q7 q{{ r l.l I'

ANNEXURE-R-2 149218
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IN THE HIGH COURT OF ORISSA : CUTTACK

W.P.(C) NO. / 2023

Laxmipriya Prusty
Versus

State of Odisha and others Opp. Parties

SYNOPSIS

The petitioner is filing this writ application

seeking a direction to the O.P. No. 2, 5 and 6 to
issue Y Form (e-Pass) to the petitioner in respect

of the said sand quarry so as to make the same

operational and further consider the representation

of the petitioner (annexure-S) in accordance with

law at the earliest.

By the Petitioner through

Cuttack

Date , 18. I Q, . Ao a: Ad

Petitioner

t

I
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IN THE HIGH COURT OF ORISSA : CUTTACK

w.P.(c) No. / 2023

I

Laxmipriya Prusty
Versus

State of Odisha and others

L3.07 .2023

2L.07 .2023

24.07.2023

23.06.2023

01. 1 t.2023

Cuttack

Date : 18,la . e0 J.3

Petitioner

Opp. Parties

DATE CHART

Lease Deed was executed in
favour of the petitioner.

CTE was issued by SPCB

CTO was issued by SPCB

EC granted to the petitioner.

Representation filed by the
petitioner.

By the Petitioner through

151220
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IN THE HIGH COURT OF ORISSA : CUTTACK

(oRrGrNAL JURTSDTCTTON CASE)

Code No

In the matter of :

An application under Articles 226

and 227 of the Constitution of
India;

AND
In the matter of :

Laxmipriya Prusty, aged about 40 years,

W/o.Ratikant Rout, Lessee in respect of
Rajnagar River Sand euarry, Vill. -

Rajnagar, Tahasil- Jaleswar, Dist.-

Balasore.

Petitioner

Versus

State of Odisha, represented by Addl.

Chief Secretary to Govt., Steel & Mines

Dept., Lokseva Bhawan, Bhubaneswar,

Dist.- Khurda.

Director (Minor Minerals), Steel & Mines

Dept., Lokseva Bhawan, Bhubaneswar,

Dist.- Khurda.

P

I

I

I

1

2

152221
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I

3. Collector, Balasore, At/PO'/Dist'-

Balasore.

4. Tahasildar, Jaleswar, Dist.- Balasore'

5. Deputy Director of Mines, Bhadrak

Mining Circle, Dist.- Bhadrak.

6. Mining Officer, Balasore, Dist.- Balasore'

OpP. Pafties

The matter out of which this writ

application arises was never before this

Hon'ble Court in any manner

whatsoever as per instruction of the

client.

To

The Hon'ble Acting Chief Justice of the High

Court of Orissa and His Lordship's other

Companion Justices of the said Hon'ble

Court.

The humble Petition of the

above named Petitioner ;

MOST RESPECTFU LLY SHEWETH :

1. That the petitioner is a citizen of India

and resides within the territorial jurisdiction of this

Hon'ble court and the cause of action for filing of

I

I
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this writ application has also arisen within the
jurisdiction of this Hon'ble Court.

2. That the petitioner being the highest

bidder was lawfully selected for grant of long term
lease in respect of Rajnagar River Sand euarry,
Jaleswar, Dist. Balasore (Hereinafter called as the
said Sand quarry) and lease agreement was

executed by the Tahasildar, Jaleswar on dt.
L3.07.2023. A copy of the lease agreement is
annexed hereto as ANNEXURE - 1.

3. That thereafter the petitioner applied

for Consent to Establish (CTE) and Consent to
Operate (CTO) to State pollution Control Board

(SPCB) which was issued in favour of the
petitioner on 2t.07.2023 and 24.07 .2023
respectively in respect of the said sand quarry.

Copy of the CTE and CTO issued by SPCB are
annexed hereto as ANNEXURE - 2 and 3
respectively.

4. That after compliance of all legal

requirements, the said sairat source became
eligible for operation and the petitioner applied to
the Tahasildar, Jaleswar to issue y Form so that
she can start operation of the said sand quarry.

But the Tahasildar, Jaleswar expressed inability of
issuing the Y Form on the ground that in the
meanwhile the minor mineral sources of Balasore

I
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I

distrlct are transferred to the administrative

control of Mining Dept., Govt. of Odisha.

5. That thereafter the petitioner

approached the Mining Officer, Balasore Circle who

is in charge of the said sand quarry to issue Y

Form (e-Pass) in order to make the said sand

quarry operative. But it was informed to the

petitioner that there is a NGT case pending in

respect of the said sand quarry and therefore the Y

Form (e-Pass) cannot be issued to the petitioner

for make the said sand quarry operational.

6. That now the Mining Dept. is stating

that although it has taken over the charge of the

said sand quarry but due to the NGT case the Y

Form (e-Pass) is not being issued to the petitioner.

The petitioner humbly and respectfully submits

that admittedly although NGT case is pending

against SEIAA (State Environment Impact

Assessment Authority) challenging the

Environment Clearance (EC) yet in the NGT case

there is no interim order restricting the concerned

Dept. to issue Y Form (e-Pass) to the petitioner

nor there is any legal prohibition imposed by NGT

to make the said sand quarry operational.

7. That the petitioner humbly submits

that the SEIAA after due verification has already

granted EC on 23.06.2023 in respect of the said

I

155224
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I

sand quarry, a copy of which is annexed hereto as

ANNEXURE-4 and pursuant to it CTE and CTO

have been granted by SPCB to the said sand

quarry by SPCB.

8. That in the NGT case unless the EC is

found to be defective or NGT revoked the EC for

any reason, till then the EC is legally enforceable

and operative. There is no interim order in NGT

case to make the EC operative and allow operation

said sand quarry by a bonafide lessee in

accordance with the terms and conditions of the

lease deed (Annexure-1).

9. That the petitioner humbly submits

that the lease deed has been executed since

13.07.2023 and the lease period shall be counted

from that date. Now in the meanwhile 5 months

already expired. The petitioner before execution of

the lease deed has deposited a sum of

Rs.42,60,OOO/- towards security deposit and

further at the time of lease deed and thereafter

phasewise the petitioner has already deposited a

sum of Rs. 47,5t,020/- towards advance royalty

and other dues. Thus as on date the petitioner has

already deposited Rs. 90,LL,0201- with the State

authorities but although 5 months passed the

petitioner is not allowed to operate the said sand

quarry till date on the ground of NGT case

although there is no restriction or interim

I

I
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prohibitory order passed by NGT restricting the
petitioner to commence the mining operation.

10. That the petitioner is in a financial
distress condition and has invested huge amount
but till date she is not abre to enjoy the reasehord
right for no valid reason. In this view of the matter
the petitioner finding no other way approached the
Director (Minor minerals)/ O.p. No. 2 with a
representation dt. 01.L7.2023 which was received
on 04.LL.2023 with a prayer to grant permission
to operate the said sand quarry and issue y Form
(e-Pass) for the said purpose. A copy of the said
representation is annexed hereto as
ANNEXURE-S in which the petitioner also
enclosed all relevant records relating to the said
sand quarry.

11. That to the knowledge of the
petitioner the Director (Minor minerals)/ O.p. No. 2
directed the DDM, Bhadrak Mining circre to submit
action taken report in the matter invorved in the
said representatio, (Annexure - 5) but tiil date no
decision has been communicated to the petitioner
which amounts to inaction on the part of the Opp.
Pafties. The petitioner is thus victimized due to
inaction of the Opp. parties and despite huge
investment she is not permitted to make the said
sand quarry operational for which the petitioner is
put to serious prejudice.

I
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I 12. That the petitioner having no other

speedy and efficacious remedy available to her

other than approaching this Hon'ble Court for

appropriate relief(s).

PRAYER

The petitioner therefore prays that
your Lordships would graciously be pleased to

admit this writ petition, call for the records from

the Opp. Parties and after hearing the parties, be

pleased to direct the O.P. No. 2, 5 and 6 to issue Y

Form (e-Pass) to the petitioner in respect of the

said sand quarry so as to make the same

operational and further consider the representation

of the petitioner (annexure-5) in accordance with

law at the earliest ;

And pass any other or further

direction as this Hon'ble Court may deem fit and

proper ;

And for which act of kindness, the
petitioner as in duty bound shall ever pray.

By the Petitioner through

Cuttack

Date : K, tl. f,o Q,3

I
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AFFIDAVIT
I

It Laxmipriya prusty, aged about 40
years, W/o. Ratikant Rout, Lessee in respect of
Rajnagar River Sand euarry, Vill.- Rajnagar,

Tahasil- Jaleswar, Dist.- Balasore, do hereby

solemnly affirm and state as foilows:

1

2

That I am the petitioner in this case

That the facts stated above are true to
the best of my knowledge and belief.

Identified by

cate
Lan;pfux PtWy-/,
DEPONENf V& h6a f Kut",^ 3^^

D-tWf u r+ CERTIFICATE

Certified that due to non-availability
of cartridge papers this has been typed on thick
white papers.

I 4'a

I

I
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The lesser hereby demises to the ressee the rand described

in Part-l of the Schedule hereunder ,yvJitlen- and--delineated in the
map here unto annexed.

The said dem1s9! tregl ot bgn shall bqhef-d by lessee for a
term of 5 year i.e. from 13.07 .2023 to 12.07.202g on which the
executed deed is registered under lndian Registration Act and

r odisha Registration Manuar, subject to the terms, convents &
conditions hereinaft er provided

IY.l
T
G,,

\$
{\

d\t
x
\{
'r)t

$
$
IEs

"PE
3*

$.d,
l-)r1_

A
c
d\

\'{\

lN WITNESS WHERE OF these presents have been executerL_

in manner hereunder appearing the day and year first above

written

.The Schedule above referred to

PART-1

' Location and Area of the Lease
,-'-'"

Village Plot Nos. tZ95/t3OO, Khata No. 377, Kissam - Nadi

Village - Rajnagar,

Tahasil- Jaleswar

Area (in Ac) Ac 13.55

Hereinafter called as "said tands,,

As per plan annexed and bounded

.On the North by River
On the South by River
On the East by River
And on the West by River

5x
6_l

s
\
-S)\
-(vr
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grOUn'dr

Froyirled that the €ompetsnt Authority mty, oo fn r
A

)ai-'
qt
+
d

appliration mrde b? thc lprree bo{ore it l* cance}lcd end on
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a tb

bem6 $tirtled thrt |t will not be po*rUc for the le*ur tr:

undme.sc mlnrrg oprfirtrons or to con*ru* guc*r oFrrotron+

lor rursona bsrond his cwrtror- *r* .n ordar r{ttrn a

pcrlod ol onr ct,ilt tlom rru drts o, mc*,hl *rdr
apptic*tion rrtd l,utjBtt to ruch condhront tl may br
lpcrifhd to t?r€ rffen thrt srch reasa rhalr no{ bc cerneiloo

06-T'le hrme shor E0orv *ronpbk frcillrhs of e..e., to other

iodtcrslonrilt* of mdor uE rnlRor mlmnr{a as rhat, bG

dlrrcled by ths Compt0nf AurtlorftV.

0?,lf my nlnrr mlnonh nor rpscffiGd h the lcroe dmd lr

dEcorued ln thc hcGd ief, lft; bstc shrl repon it

fsrfi}tlth to sE co'np.irrr ArJttortry rnd the flrectur rnd

the hsar rhrfl not ruln or dEFoes of rny nrdr nrlnor

nrlnorer,nlcs srdr rrrnor r'nlurarr re hcrudod in ilre tore
deed or o rrprlirtc prcpcctln6 Hcn*qlnr"nrtnhq hrge or

minltg lslffi or rnlrrlry lmcG or Eu17rl, lsffq u ttrc care

finaf bE, !o firtncl th€ ruur{y dloouered rninor rt{nenl

rnrithrn thrse mon{hr from ilre dotc of drcpr*fy or if he

dttlcr& hir rntendon nst to rrorl umn the dtsc.,v*rec,

iltlrtal:llneril, rh* $trtr Governmrflr or the smp*tent

Audtoriry rr the cBsG ,nry br. rnay grant proEeecung

I
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t

lit*rug-cum.mhrlng lel* or mining hase or quarry lea*e in

rcrFEcl d thrt rnlnor mlnrml to any othor nonon $q:r

Sre*|ry the proctdum rprrdtlrd undor th.il nlor lor tftp

FUmcrG;

Frfiilded tftot, if tfre mtncnf dlrcorrcred U ,rot r mtnor

insrl€rEl, the lcrre rhe{l not bp G{rt}tte6 to any Frgferenee lo:

ttu purpore of obtrlning I hlra for ttre flgw m{rterll, by

tsficsn mty of tIre laltdr bektf tncluded in Hr orrlicr leese

lor rrtra*isn sf mimr mineral.

08,!hs lcrmr rholl not csfly on or rflgrr ts bc cffild o& rny

qusnflng af,srtioo et ffiy Fffi rnftHn a dsrn* ol:.

Eg
Eq
Tq
F

jr
Fi(\( t,

tdr

F{
E

s
E-ci. Onc fundrsd metelt fnoln rny rCh,ary llne (mpt under

*nd ln rmrdmGli $tul fi. urltu$r pirnEuhn of thc cr:r'a.
't
q

rstlsny Adinhlrtnrthn orrorrnrdl rnd ln Grse ol

ItlgUonrl HUltuEy, Strtr Hl6ilrrrrary, mooumenu, heiitagn

tllts, sr snf rmrwirl rr$ h l.mdrncs sdlh the

pruu{or.c p,erml:tbno{ th CdlGctor.

h- fl& flictort fmrn rny tet*, clnll, rosd {other thto a

G-*-i+s

a
s,

sH.
Iart

\("
d
i'

'lf
t'i.r1

i
Nrtlonal sr $trlc Hfilluref or oth€r publc urorkc oa

buildrqt or inhubittd rituh G*cGpC und+r in mcordance

with 3fue prut{our pcrmBrtofi o{ thr ccllector

r+'
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09.Ihe ftrHwsv Admintrtration or thc Colhctor, 0t thc c8le may

be. rniy gant ruth pwml*lloa rr required under clausc (al

or lbl of Subf,sh {8} on ruch conditionr r miy bc agGdffod.

, fO,tte Slate or ftnrrl Sortrrnmcnr Cull itsrt rl5ht to t!r tn
-f -*\ax+r\q

{*Efi

(ungtruc$ ory rold, rrllwsy or crnrl or rutcrydr or to by

thfirk or tdrphoni lmor in or ouor tho lilhdt hold undrr

the lEffir'.

FruvldCd thrl Urc huc dtlll br Gwen at lGrit rlily

dap prtor notlcc betorp the ffit is exerclred rnd the area E

thur uUUrsd rhrll br udrlded lncm the rrcr hets urder s
CH

lmrt.

ll.The lr$ec, rfl*r pilof urfutm ecmlrlon of the Eriloct{[tt
,$tL8$th0rity" crn rr.Gt st tl3 otrlr Gffil t4flIDof|ry slrnBHru

irrtluding bdldlnlr requlmd br thr purpooc ol qulrrytu
F
E

_g
op+r,ati6n withln thc h.icd rcl. without vhlating any hry

or ob,rtrutttt tny nturrd flo*, carmunlty ,omis ol

w{ftoul caudq damrep to .ry ernbanlsnoot or pr&lic
I t\

lit
fl.'

f

Ffopcfty, whl$ 3hal1 be dlrmrrrtl*d b,v ttre leccc! at hlr o*n
h
.ri*

,e
I

c.ort ur conryile$gn oI thc ltotc term or on deterrnrntuon of

tst5r
-.(r
trf

I

ths lgege. the corrpetGfit Aurturrty can pass ordm rc
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dtrmintl+ wsfi rtnreturrr It frund ereced lllGgr[y or

cauitnG diltlqn to ptAflc
I

l?.Thn h*csc rhell. rt hig own erpflrso. sngct end at rll tlner

mr'lnUdn and lerp ln good cotdtlon boundrry rnrrlc rnd

pHlan nrcassery to deline*te the lrarod arca.

l3,Ihs legr+e rhrtl obtrm parmrron ol tho competcflt

authsritie* Of thf f.orc$ Deprdmont, Od6hl to cryry on .ry

operusonilr fqrr*t rrcc.

t4.Ih! lers+e rhaH rbld: bv the prorrtslonr of a[ laun for the

thne behg ln Iorne, rclrdry to th€ rcI$t$luarrEfnd

mrBrrrr rftdhg fhr 3rfoty, hGrlth urd mrvmtenct of thr

o.*.rr-ffi hr ourryrrg rnd of thc prtlh and he

rhul) aho otcry rH c&ilrf lmr ol $.ilr, *ailEr and othct

crsrinGiuts.

13.T'he leatee :ftrll [a4 ooffcet lmufi* ol mlnor mtnerdr

ocher thln$Ocdflcd mlnor mk*r* qurn{rd rrd dEpltdrcd

and rhall lumbh r qurrurly netr.rn ln Ionn.p and onnual

troturn ln rtrm'fi to the coEqpotont Authonry snd the

Diroctor

16,rhe l**re *hall afford rurcnrble latrrrtti $or rn5,prg6ion of

the {usrile5, ar"(ountr aod recordr Defi.rinjng to quedrylnS
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^pc,
o0tratlon, lo $e Compgeat Authortry rnd Dlre,ctg{ or sny

o&eroeer erlfiorbod bv rav o, therh and guch oflk*r mry
lsus illlclloar to Ftrttilr wartcful crlnrdlon of n*mnh
ird to ottrure arteonryrc of the Froul5ig413 of ruler rnd
rpeeify the firre limrr nor eeceodlrry urty dryr urrlirin whkh
lhe dh{filotlr rhrlt becomphd wrrrr

17.1f tlrc lasrts rrocr nor {br tto rn*Focting ofller rclsoneHe

frdlltler for lrcpcfia or frlr tq oomply u,ith rhc dt4sgo*
wtthtn the lpgdficd Ernr lhotr. tftr Gormptrfi Aurhortry

mry forfidt Uro sftoh * n n of tho ,"..r* deportt Ratd by
tftr l*uee or' trnpcr Frfirky mt

ry*gslnuy',.od*;ffi:ffi
dNoailL

l*.The lcrs.r rlrrll*port rhflrt .,t eddm* lorelyhl eryury or

Y{y".cr loss or d*nqgc to propore for{rlriill to the
EEncEmBd foilEetrat AuttorNry rnd Colhaor of the

$

-Xg

fs
*'FEg

IHH.r

sH
/.SJ

S=(.It-t
F
E*J

E
S .{I
f 1;

Y /{"
rr J\N

I

I

ul$rrtcr.

19.ff rny Sovomrnrnt duoc ,psmblo uUcr tho hese deed
r*rrrrin uftpaid for one month beyord the dete fired in the

teas€ ded for sffh gelmfr, lht Complffit Aurhotity or
srly ofliioer rulhorircd bt hkn m.r enrry into the leated arel

"tI
.$

I
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rnd $!itt dlor rny gl th* minor nrinerrb or othcr mouablc

propenier rtd msy dhpoee oI ruch reirod nrlnor nrlrereb ol

p{EDerltc* Etsrls $fftd0rt 3affffftlon of $le Gottrrmcnt
{-.

sH
.. $*
qr

,[t Er

i.. HH
* '1F
\

-L

ducr rnd dl cgrtt iltd cflfn*c* oecarisocd hy thc

fiorlFe,ry!fiGnt tfiEfcof cnd lt illy ruch Bovfinmcnt drros

remaln unpsld ouer two r,nanths beyund the date flxed In

thG lcrre r$Gomrnd fror srJch Fxyrncnt, rtrc ffipctpm
I

Authoeity auy datamlm tht let6., rnd tlle po,sosion of

t|rc hartd rmr or rc-rnFy wlrhou( prqudloc to rufi
J'4

$(
"H

prynnefil the Compctcot fuhorlty mry demrr{ne the

lelm, rnd ffi potr ffho of the loorod ilci on nr'coFt

I *frhu* F 'Crdh 
to $d* rrilsr rr mry bc nlm undrr ilr.

prouirlonr of ttc fibfi I\tlE Brrrrtd* Bemucry Ar& f96A

{sp Ttrruuerv of $rdr firof ,

2O.The Cor*rolllng &.flrErfiV!firl haie Ble r$u to pre.enodon

rt curgttt m.il$ rrtar ofi il Edoor mhrnls drtct d ot

I mllc{Ed h $e tcrlr d dr$ bG lndgrndf,Gd by thG ,(\
r'l'
i.
f

le*tt. rgdrrl thG drlrffi oJ uW thlrd peny ln rcaped of such

q\,
G
F-
ln

f)mhcrals {

lt.The letrer rhrll remorc aI mlnar rmmruB artraard belorc
).l
.lt

Y-

$
tfie end of thc lorre porlod or ol lts dctrrmlnatlon, al lr lr
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deterrfitn+d l$rf,r, rrd rH sther materiih and tt't'glwtl

*rtthln *xtr rWnchh eff,hd ttot txilcdng turo mOnthe or

al the frmFettm luhoilf mlil rlorr.

I2,All rnlnol r,nlnoml*, tfrffillh, fircilnarfrc' btdlditry rd

otl'rer [ru(t!rtlf, hlt tn tht lcr|od rruo afier the drte Hne

firo.d or tirru o{}owtd bY ttrc Comoeteot AuthonlY shall be

deerngd to b€ lh+ propertV o{ tfts Gorffnnrcnt and t{ro

smpLnt Au(hofltv nry dEpo* ofi tuch proPsrtY bV ptt'lc

rustlon rnd thc rds+roce* rhl[ b€ credhsd to

Gowmmsrt rcourt wl$ Sre .P[rsfal of canlroill4
/t'

tuidrodti.

t$.tIany ndmnlahrfiro mffi rmnb E totrd ln fro rrt.

h cpur't$ of $ryry|ry of tnlffi n{nrreB, th. lrrsre dull

httmatE in wr&lq th. hd io thc Comprtcnt Autttodty !fld

ilre Olrsaor torthnth md lhl ltrrc rtt l] bG dotenrrnsd

slldrout mnmrof uUorytr*lottts Utt l0rcce'

H.ilre Etgce CrrI enulsG Fr€DGr md*wt* sf h[l dryr so

0s to prevtllt mrfor ercdon md okorue rll ruct *fctsrrds

Ei Ftfvidsd in the i*lttc* Act. 196l *{td the ruM rnd

rugulathnr irearrddun urd.E kum/6t m tiam.
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t$tt
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l5.The lesEs! *trrll Gr.r? out q$rqtlng oporatlon with

eppruplate erurlroment srlq$rxds and $$l tatc srxh

$pfs for rcdrmaUon aftd drlrf of Crntatbm in the lotra

rrrr ln Une utth the pro*u&tlone un&r ruh* lg to 37 oI the

Sranite Conrerwtton arxl O*uctopment Rulei, I g$9.

16,Th" lesqer ehall lsm thc GosGrn ncnt tndennifird from any

lh&lHt6 compen*rdon &mrgp ctc., erlsrng out ol hlr rcts

omEllortI rc e lcsge dulll tlr s$d*enor o{ the tailc.

fI"[,lp mlect*d / off grrdc maFr mlnurl rlrrfi bt rrmoved on

S60r-rxntof rrytlf rr rnlrprmlncrt, undu thl* ruh.

tE.lte GnUrtrnt Arriltodry moy tdrrdt urch orfter mndtUom

ln the ltrm doed wllh $r SeEUn sf *re eftrrtlh3

trfihorfty. {

n9.ftc le$cc drrll fbide b'y $c Frwirlons of tfta ltrilnes A,ct,

195,? lnd ruhc and rqgdaUonc frrmcd thare under, lfie

Gxplo$rnr Act, lSEt end ndce madc, tfnrc urdcr hr

dcrelopment O{ thc lour of EfD( mbrmrtr ln wodnaerr

lits mrnntr rnd tor aruglencg of rry drrger orbtq our of

suth urinrdrq ot mk[rg mhara{.

S.Th€ lfsf€S sltrllhr lhblltoiry rglnilty or dcrd rom, anrfrcr
renL ealdtttonrl chrrg*" rntount ol oofitnbu50n prryrcHr to
'!h& Dhltfl$ tr,l,irwrrl Foundfibn, lnrolrwt of cootribution
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payable to the environment Management Fund and fees for

Compensatory Afforestation as may b-e ?eGmined or

specified by the Govt. frorn time to time il

ie-{t
.. {Q

$t \_Z'. 2ay - -t-d.t- 4tlil-
\
E

I
PART-III

Liberties, power & privileges to be exerclsed and enloyed by the

lessee

01. To enter upon and us the land' described in Part-l of

the Schedule ring the term here by demised to carry on all

operations necessary extraction' collection' stacking'

processing, transport and disposal of minor minera/minerals

leased in natural or in processed/unverted form'

02. To make roads, team ways' install machineries' lay

eclectic and telephone line, on and over the said lands'

03. To use water Form streams, watercourses and springs

in and upon the said lands in natural state or by means of

impoundingwiththewrittenpermissionoftheCollectorofthe

district.

\t's
\

(-+-'

S-'
Ll
E-.-E
ZoJ ti|

,)

I

$-
(-\ r

!

s'

&

C.\

C

I

-(

t

175244



i
as

P*TT{T'

nffitfl0s{nt rod Esdluon3 li !o du rmrclre ol fbrrtlrr,

Pourrrnd e*flr|pr kt Fubll

0I. Ho trnd rhdl be uccd for turftm oeeotionl if ob|ccltoo lr

raigocl hy th* mmppl"nt Authorlty or lht coll+dor o,f thc

Orstia *,fr" rffra thrt u.e ot the liind wrll b* d*,nt*n,.,

to publtc lntrrest

02. Ths lu*sec rMl not tut o. ktltre ant treo in tfte leaces acea

Hling w{rinirq Ecmrva#peoqdod lorest erithorrt ono(

parmi**ion o{ rhc olvt bml Forcrt Otlicff or thc offlccr

*uttorhod by Hrn in ttt'rc bchrlf rod upon pcytncnt ol

rofrtty rnd f*eg for odnpmlatory I filgladolr st mry be

spedfitd.

&l, Tlre luoct d$ll undettr|rc mhlry oPcrstbo ofitf in

I*{R
+g

L

r{a
F

f(
\*tq
.Ttq

G_--'',

Ht\hrtcF

Sr=-J

8*.E
t'c
(5

.J

,"$,
E'so\ lN4

F f-
rl

J

{-

s-
q
q\
C

aeordut* udflr rRprorud nrldltt plrn or tdilme of ntnlru;

*fieeftrSulG.
04.The lgecc rhell nst trsurort or 3toru or Gllllg to be

tftnsFortpd or 3to?cd rnv *pcdfied mtnom6-l ao, iFG

purporc Of *lln* or treding ottretwlr8 than in ecrodrnce

with thest frrtcr orrrd ar m{Y Ue rpcdiltd undor O.fl$u

MEgE.-ElttE!.tlglr o, IltGfl. Smutdlna rnd lll4rl mhru

and Rca{rtrn o{ Pcrrcrin. Storage' r;adlng rnd

Tr*nrportathn N Rular, !007

I
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a6r\\

Pruw-U

tfrcrrlEr" pouGrr rnd e+trtt6rr rc*rredto thc tcrtt
gorrrmmt

Th+ $trtc Gorrtmrncnt or rry offiorr, or porion3 ruthorlrtd by

it in thet bchrll h*r thr llbcrly rnd oo*cr to entcr ioto snd uDoo

rht tserccI Bfea lo Garry on rny ootrltton tn co,nneEtinn wlth

turllcy, :amp{tng tgtlng, (nreil?lng, p.ooBrrtng, trErttng end

hon€mrtuufir o{ mineral rt rncj&l rhanrcd oocsssary.

PAtrT {'I
Frouhlon qrrdhrf Renr rnd ftofehlu

0!.Thr lec*l+ rhrl, drtrg frr srbdil.rrcl of thb hrrc pry ro

Epugtr.mcrrt rffilty ln r€pcct ol frc rrlrnr mlnord

rsmsrmd hr htrn fnom tho lGBrGd uiBs tt sre retaa

prErcrlbed h fdtntrro $ rnd srrfryg-rBtt et tftr rrtr
orefcrlb.rl h $drrdd*t. {

0e,ff pe mcfitr rthtlng tn rwrjs, rrylUcr, frGt, cte, rl
pr+uided under thGrt ruhs rlr.U bc prid to thc sutc
Gqmrnmarnt frra fronr r$ deduclfon$. al thc Dlrtrlct

freasury / Strb.T,rersurY rnd in rudr mo,urcr .e th€

Compgrnt furstorltv mty prGjor{[.

O3.For the punpore od ornprlurr| th: rcyrltv, the hrser rhelt
lc'ecp correct rcsount of thc mincrer prrtrrcrd, gte*td rod
remgryed lrom the lrore orea artd :uknrt a rorurn to tfte
f,onnpctnnt Autho(ttv arB Drrecfor tn Form K & Forrn F

f
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04.The lessee shall pay royalty in advance and the differential

amount, if any, on computation shall be paid by the end of

the first foj:Eht of each half yearly period during the

subsistence of the lease.

05.The lessee shall pay:urface rent in.advance and not later

than l5thJanuar.y 11d 15th July of each year.

I Signed by ..lYt.i.&tt rl8 TAHASILDAR
JALESWARt (Tahasildar, Jaleswar &

For on behalf of Governor of Odisha.
1. Af inant) atl tb,r/t t< i,

2,U

tn nce of

1704,la

sienedby Le,xrdptuw. .Dytq-. .

(Smt Laxmipriya Prusty, Wo: Ra$(anta (out, At/ Po-

, Aalaramprasad ,Ps. Motunga, Dist-Dhenklnal State: OdishalLessee
in the presence of

1. e,l-o."0c^ \^ts G/
2. \"a*-1^!lv; -3

"l
1+

/'\ A
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Sclrcrlule I Form No.39-A
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ODISHA

33 AnnQ/YLtr? *A

Tel : 06782-244110
E-mail: rospcb. balasore@ospcboard. org

Website : www.osocboard.oro

REGIONAL OFFICE, BAI.ASORE
STATE POLLUTION CONTROL BOARD, ODISHA

[FOREST, ENVIRONIUENT AND CLIMATE CHANGE OEPARTMENT, GOVERNMENT OF OOISHAI
Plot No.1602, Ganeswarpur, Balasore -756019, Odisha

ffi\z I

No. Pl ?* rcrE-3342 oate p.t lo+ I 2,04a r
Bv REGD.POST

OFFICE MEi'ORANDUM

ln consideration of the online application no: 4994388 for obtaining Consent to Establish
of M/s flajnagar River Sand Quarry, the State Pollution Control Board is pleased to convey its
Consen[ to Establish under Seition 25126 of Water (Prevention & Control of Pol]ution) Act, 1974
and Section 21 of Air (Prevention & Control of Pollution) Act, 1981 for Excavation/Quarrylng of
minor mlneral as follows :

Excavation / Quarrying of River Sand of guantity 11,612 Ms in 1't year and 2gOO M3
in 2nd year (As per Quantity stated ln the EG).

At Rajnagar (Mouza : Rajnagar) under Jaleswar Tahasil over Plot No. 1295/1300 of Khata
No.377 measuring an area of Ac.13.55 / 5..t8 Hectares (Mentioned as per mine lease
agreement deed) in the district of Balasore with following conditions

GENERAL CONDITIONS:
l. This consent to establish is valid for product, method of minlng and capacity

mentioned in the application form. This order is valid for five yeans, which
means the proponent shall commence mining activities for the proposal withln a
period of five years from the date of issue of this consent to establlsh order. lf
the proponent fails to commence minlng activities for the proposal within five
years then a renewal of this consent to establish shall be sought by the
proponent.

2. The mine shall apply for grant of consent to operate under section 25nO of Water

,(Prevention and Control of Pollution) Act, 1974 & Air (Prevention and Control of
rPollution) Act, 1981 at least 3 (three) months before the commencement of production

and obtain Consent to Operate from this Board.

3. This consent to establish is subject to statutory and other clearances from Govt.
of Odisha and /or Govt of lndia, as and wheh applicable.

SPECIAL CONpTTTONS:

A. GENERAL:

The mine shall abide by the stipulated conditions of environmental clearance obtained
. from the State Environmental lmpad Assessment Authority (SEIAA), Bhubaneswar
t vide File No. 54634/771-MlNB1/08-2022 dtd.23.06.2023.
This consent to establish granted under Section 25126 of Water (Prevention & control of
Pollution) Act, 1974 and Section 21 of Air (Prevention and control of Pdlution) Acl
1981 subject to the Extension/Modification of mining plan approved ry the Deputy
Director,Geology,(Authorised Officer),Diractorate of Mines and Geology, Bhubanesrvar
under Odisha Minerals (Prevention of Theft, Smuggling and lllegal Mining and

1

1

2
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3.

4.

5.

6.

7.

8.

9.

', ' 3Y'
Regulation of Possession, storage, Trading and transportation) Rules, 2007 and
Environmental Clearance obtained from SEIAA.
Mining shall be done over the valid lease hold land as per the approved mining plan

The mine shall maintain the ambient noise standards as prescribed in the Noise
Pollution (Regulation and Control) Rules, 2000.

The mine shall obtain necessary permission from the central Ground Water Authority
for consumption of ground water for industrial use.
No stream shall be diverted for the purpose of sand mining and no naturat water course
shall be obstructed.

The mine shall adopt adequate safeg measures inside the mine / quarry premises
including fire safety and obtain necessary permission from the competent authorities.
No mining activity shall be canied out in the vicinity of naturaUmanmade
archaeological sites.

-The annual production shall not exceed the consented quantity Copy of the annual
retum (Annual return submitted to DGM/IBM) shall be submitted every year to the
Board. Environmentalstatement report shall also be submitted every year to the Board
in prescribed format.
No mining shalltake place below 1.0 meter depth.
Mining operation is subject to availability of all other statutory clearances required
under relevant Acts/Rules and fulfillment of required procedural formalities.

Any change in mining technology/scope of working shalt not be made without prior
approval of the SEIAA.

Any change in the calbndar plan including excavation, quantum of mineral and waste
shall not be made.

Greenbelt shall be developed along the boundary of the mining lease area as per
approved Mining Plan.

After the completion of the mining operations or on expiry of lease period, the mine
authority shall fill and level the quarry area in order to make safe for the inhabitants.

The proponent shall tdke necessary measures to ensure no adverse impacl caused
due to mining activities on the human habitations existing nearby.

The unit shall pay differential fees if any as per the Odisha Gazette Notification dtd.
16.07.2012 of Forest and Environment Department, Government of odisha

The Board may impose further conditions or modify the conditions as stipulated in this
order during installation and may revoke this order in case the stipulated conditions are
not implemented and I or information are found to have been suppressed / wrongly
furnished in the application form.
lf any public compliant is found and would be verified and if it has adverse impact on
nearby villagers then consent to operate would be revoked and legal action would be
undertaken,

The fotlowing measures are to be implemented to reduce noise pollution.
i. Proper and regular maintenance of vehicles and other equipment.
ii. Limiting time of exposure of workers to excessive noise.
iii. The workers employed shall be provided with protection equipment and earmuffs

etc.

iv. Speed of trucks entering or leaving the mine is to be limit to moderate speed to
prevent undue noise from empty trucks

It shal! be ensured that quarrying shall not be carried out betow ground water table under
circumstances. lf ground water table occuMntervenes within the permitted depth, then
also quarrying shall be stopped.

2

10.

11.

12.

13

14.

15

16

17.

18.

19.

21

20.
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c.

1

2.

3.

4.

3-( /
B. WATER POLLUTION:

1. The mining shall not be caried out in the river stream and under the water to prevent
deterioration of water quality of river.

2. Dpmestic waste water shall be discharged to soak pit via septic tank construcied as per
BIS specification.

AIR POLLUTION:

The mine shall maintain ambient air quality in order to meet the prescribed standard as
per National Ambient Air Quality Standard prescribed in the Environment (protection)
Rules, 1986.
Water sprinkling shall be done on intemaltransport roads and working area to suppress
fugitive dusts generated.

Loading and unloading activities including all transfer points should have efficient dust
cdntrol system arrangements. These should be properly maintained and operated.
The following measures are to be further implemented to reduce air pollution during
transportation of mineral.

a) Road shall be graded to mitigate the dust emission.
b) Overloading of tippers and consequent spillage on the road shatl be avoided.

The trucks shall be covered with tarpaulin.

SOLID & HAZARDOUS WASTE:

Mjneral rejects shall be disposed off as per approved mining plan in proper manner
wthout causing any environmental pollution.

Waste Oil, Used Oilgenerated from the EM machines, mining operations, if any shall be
disposed as per the Hazardous and other Wastes (Management and Trans-boundary
Movement) Rules,2016. IH(t4G1;,oq

REGIONAL OFFICER
To,

Smt. Laxmipriya Prusty, Lessee
M/S Rajnagar River Sand Quarry
Al: Balaramprasad, Motanga
Dist.: Dhenkanal-759121, Odisha

Memo No. ? \?"V r oate U l0*l A.o& 2 I
Copy fonuarded to:

1. The Member Secretary SPC Board, Odisha, Bhubaneswar
2. The Collector & District Magistrate, Balasore
3. The D.F.O, Balasore
4. The Dy. Director of Mines, Baripada, Mayurbhanj.
5. The Tahasildar, Jaleswar, Balasore
6. Copy to Guard File.

REGIONAL CER

D

1

2

oft\rozl
I

3

I
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CONSEiIT ORDER

w

No.4I!.A-/ cTo/ 3ote - , uYfeggreu
, Dab@' coNsENT ORDER NO. r;-z naifr-izl$pc& wpc)

Sub: Consent to operate UrS 2Sl--1 -olr 
;;3: ",, the Ru,es ;?3yiH,r,::rff1,,"'Jf ;rJ ifli,"Tjx,r".:l

Ref: vour onrine consent to operate apprication No:4gg4ccg.
'consent 

to operate is hereby gnanted under section 2??:gf w-atgr (prevention & controt?g5iiX'fll,f#:1?ili,:ti*:fi;;,j ;^a;l#"vention a coiitiorror po,ution) Acr,

Name & address^of the g"r-O qrtyj Mfe RaJnagar Rtver Sand eurRaJnasar of smt. r-axmipriia- rry.:rr, g9*i", lrer pror *.. ,irirll# 
"l,,iii""dill',';Lii ff,#i,' "l:isj:l B',Jfl *mr fi,i" 

" 
r"""' i,." -Ii a". r s. s s/ 6.ci

Name of the occupier &Designauon : smt lerrnrprrya prusty, Leesee
Thls cgnsent order is vafid for the perrod up to 91.09.2024.

I

This consent to operate Is granted baeed on the environment ctearance Issuedinfavour of the tessee- smt Laxmin3v-a_ p.d ii at,*, Bhubaneswar vide videFile No' 54$4n71-ItflNB1/oB -2022 dH.23.00. iozi & Extension i rraocffied Miningplan approved'by the Deputy oirltor, Geotogy, luurorised offlcer, D'octorate of
$H:.- 

Geotogy' Bhubaneswar on eg.os.zoi3 & eubJected to vatidity of tease

This coosent order is valid for the p..gr+ q.uantity, specified ouflets, discharge quarityand quariry, specified chimney/itaJr, emist@ d;rtity and quantig of emissions as
:Lffi:i.1?;1"#,'rlnt 

consent I' g'"nt'a suo;eaelG ii" s"n"rrr and speciarconditions

A. Details of products Manufactured
l.No.

Quantlty
1 River Sand

11 ,612 m
EC
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CONSENT ORDER

Page-i

B. Dlscharge permifted through the followin g ouUet subJect to the standard

G. Emisslon Fermitted trrough &e fio[owing shck subject b the pirlscribsd

D. Disposal of solld wacte pcrmltbO tn the followlng manner

outlet no
outlet disclraryn

or KL/frr,

of
KLD

1

Stack No Stack height (m) emission
of

PM s-0- NO.

solid
waste genenated

(rPD)
to

bo rutrod on
site OpD)

to
be reused
offelte off

crPOl
of disposal
site

Top soil
Over As per

approved
A8 Per
approved
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CONSENT ORDER

8. An inspec.tion
to the factory.

Page-3

book shall be opened and made avai'bre to Board,s officers during the visit
9' The applicant shall fumlsh to the visitlng fficer of the Board any information rcgarding theconstruction'. installation or operauon & *-*ni or or effluint treatment syrtcm / airpollution control system / stack monitorirp rytJ, irv other partic,rars as may be pertircntto preventing and controiling poflution orfr"tcrlnir.'
10' MeJers must be afiixed at ttre enfane of thc ,t", supply connec{ion so thd such meter.arq easily accessibte for inspec{ion qnd nulrrt"n"nc" and for other purpoees of the Actprovided that the place where it ie affixed rt*ttl;'io *." be at a point before $,hich waterhas been taped by the consumerfor u*izefi;;";;;; purposes whatsoever.12. sep?rate me:ng[;;:f;:il,eie"lili"r rr.*,jins tLe q*ntnv oJ-,*rer used ror each

a) rndustriar cooring, spraying in mine pits or boirer feed,b) Domestic purpose
c) process

13' The applicant shalt disptay suitable caution board at the place wtrere the effiuent is enteringintg any water-body or any other ptace to be indicated by the Board, indicating therein thatthq area into whlch the effluents are beirg dir"h;rg"d is not fil ror the Joiestic use/bathing.14' storm water shatl not be allowed to mix with th; trade ancuor domestic effiuent on theupstream of the terminal manholes where thc flow measuring devices will be lnsile1od.15' The applicant shall maintain gooa.rrousc-tecpi,,g ;;,h within the factory and thc ,,pmlsee.All pipes' valves, sew'rs and draine shall bc d**r. Floor washing strell be admlttedinto the effluent colledion system only and rhafi not be allotrred to nio-merr wey h etormdrains oropen areas.
16' The applicant shatlat all timee malnhln h good working order ard operate as effiden*y aspossible all treatment or control facllitlc oiryet rn" rnstau or ueed by hfun to aclrleve wlththelerm(s) and crnditions of the consent.
17 ' care should be taken to keep the anaercbic lagoons, if any, biologlcally actho and notutilized as mere stagnation ponds.. The anaerouii lagoons should bqfed with the requirednutrients for effective digestion. Lagoons shoutd oL *n.t*cted with sidos and bottommade impeMous.
18' The utilization of treated effluent 

9n fadory's onn rand, if any, should be completed andthere should be no possibility of the emue;t gaining aoceEs into any drainage channel orother water courses either direc{y or by overflovv.
19' The effluent disposal on tand, if any' should be done without creaflng any nuisance to thesunoundings or inundation of the tands at any tkne.
20' lt atany time the disposal of treated effiuent on land becomes incomplete or unsa,sfacloryor oeate any problem or becomes a matter of dispute, the industry must adopt altematesatisfactory treatment and disposal measures.
21' The sludge from treatment units shall be dried in studge drying beds and the ctrained tiquidshall be taken to equatization tank.

22' The effluent treatment units and disposal measures shall become operative at the time ofcommencement of production.
23' Thri applicant shall provide port holes for sampling the emissions and acces' ptatform forcarrying out stack samptihg and provide electricalortt"t points and other anangements forchimneys/stacks and other sources of emissione so as to collect samples of emission bythe Board or the applicant at any time in acgordance with the provision of the Act or Rulesmadtl therein.

189258
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24.

25.

26.

27.

28.

29.
30.

31.

32.

33.

u.

35.

36.

37.

38

The applicant shatt provide all fadlites a.1d rcnd9r required assistance to the Boanl staff forpll"dioL of samples /stack monitorirq / inspedion.- 
--'---

tl ne aPplicaht shall not ctrange or altq crr{ lre eualitv or quantity or rate ol emission orinstall, reptace or atter the qI1 potlution cqntrol eqlipmlnt or cfiange the raw matertat ormanufacturing process..resulting- in any $lgtil erJrity andlor quanflty of emlssions,without the previous written penii'aston if ne 6arO. 
-----'

No control equipmenb or ihlmney rtrar oc;16ft or reptaced or eB the case may beerected or re-erec{eq 
?xcept wryr the prcvious ilp6tr;iine goard.

The liquid effluent arisilg gY of the 6era0oT ;itd Lii ioirrtion controt equipment shal betreated in the manner and to ion of tryl"ror pr".oiuJJLy the Board in accordance with
- the provisions of water (prevention and controi"f p;r[6q 

49, 1974 (as amended).

|$,e;::*:1"#iT';x.svsrem 
emproved bv trre 

"ppri."nGrrar 
be ;pd;;;, inspection to

there shalt not o" any fugitive or episodat discharge from the premises.
11,9tt9 of such epr.s6aaiai991,"tffiissions the inoustry shar take immediate action tobring down the emission within t[e fimits n11iriu"o il'ih. Board in ,onaitions/stop theoperation of the plant' Report of such acoointarti..rr"ii")"mission rnriio. oLught to thenotice of the Board wilhin 24 hours of occunence.
The applicant shall f""p. the prembes of the industrial plant and air pollution controtequipments'clean and mike all'hoods,.pipes, ,"rr"r, ii""ks/chimneys leak proof. The airpollution contror equipments,..location, inqr".rion ;;b;, sampring port hot6s ehal bemade easlly accessible at alltimes.
Any upset condiuon. in any 9f t" planuflants of the factory whicfi ie likety to Esult inincreased efiluent discharie/emissid,n-ot 

"rr 
p"rrrr"nt. iia I or reeutt ln viihtion of thestandards mentioned abow shall be rryorbdto u,i iiiiquaders and Regbnat ffie ofthe Board by fax / speed post Mthrn zl rio,n or ns driince.

The indusW has to ensuie that mlnimum rrac rariJti,es'oi't 
"o iE danrca at thc densityof hot ress rhan lo0o.treee per acri. rne-trd;;JL-phnted arong boundarres of theindustries or indusbial premises. Thia plantation iJ Jip,!,rt"o over and above the bulkplantation of trees in thai area.

The solid waste such-as suneping, wastags.padgges, 
_empty containers residues, studgeincluding that from air pollutioh introi cquiimenti corLcieo wtthin the premisee of theindustrial plants shall bedisposed or sdenidanv to tn" rlsfaction of the goard, so as noto cause fugitive emission, dust probrsmst*ougf b;;fi;;c.. of any kind.All solld wastes arising in the premisec snarr oI proEriy'"i".rm"d and disposed off to thesgtisfaction of the Board by:

, i) Land fill in case df inert materla!, care being taken to ensure that the material does

$iltJl"#Xnto 
leachate which may percotate into ground water o,.rri"d 

"*r"yii) controlled incineration, whet€ver possibls in case of combustible organic material.. .iii). Composting. in case of bio{egra,irUf" mai"ri;. 
-

Any toxic material shatl be detoxicated- r p*rroru, Jnerwise be sealed in st6el drums andburied in protected areas after obtaining approval of this Board in writing. The detoxicationor sealing and burying shall be canied-out'! the pr"t"*" of Board,s-arttori..o persons
il'li"..t"oer 

or authorization shatt be obtained rbr-n"^Jiini'iii'iilp'""rliXi na=aruors
lf due to any technotogical improvement or othcnrise this Bo.ard is of opinlon that all or anyof the condirions refened to ibove rq{4r. rthiil iff*ing the change of any controrequipment either in. whore or in p"i1 tt i, B;;,.d ;h;ii after giving the appricant anopportunity of being heard, vary all or iny of sucn conoiiion and thereupon the applicantshall be bound to comply with thl conditions 

"o,"ri"o. 
"-"'-

The applicant, his/heirs/legal representatives o1^"sigr"". shalt have no claim whatsoeverto the condition or renewat of this consent ,n"i u," .ipiry 
-too of lhis consent.
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39. The Board reseryes the right to review, impose additional conditiong or condition, revoke
change or alterthe terms and conditbns dthb consent.

40. Notwithstanding anything contained ln thts condilonal letter of consent, the Board hereby
reserves to it the right and power under rcclion 27(21oI the Water (PrevenUon & Control of
Pollution) Ad, 1974 to review any and/or all thc conditions lmposed herein above and to
make such variations as deemed fit for the purpose of the Act by the Board.

41. The conditions imposed as above shall conffruc to be in force until revoked under eection
27(21 of the Water (Prevention & Control of Pollution) Act, 1974 and sedion 21 A of Air
(Prcvention & Control of Pollutbn) Ad, 1981.

42. ln base the. consent fee is rcvised uprard dudng this period, the induatry ahall pay the
differentialfees to the Board (for the remalnirq years) to keep the consent order in force. lf
they failto pay the amount within the period stlpulated by the Board the consent order will
be revoked without prior notice.

43. The Board reserves the right to revokehefuse consent to operate at any time during period
for,which consent is granted in case any violatlon is observed and to modify/ stipulate
additional conditions as deemed aPpropriate.

F SPECIAL CONDITIONS

A. GENERAL:

1. This consent to operate granted under Section 25 of Water (Preventlon & control of
Pollution) Act, 1974 and Sec{ion -21 d Air (Prevention and control of Polludon) Acf 1981

suqeA to the mining plan approved by thc Depty Direstor, Geology, Otrcs of the Joint

Director, Geology, Central 7rlne, Keonfhar under Odlshe Minenals (Provcntion of Theft,

Smuggling and lllegal Mining . and Rcgulaffon of Possesslon, storage, Tradlng and

transportation) Rules, 2007 and EnvironmcrilalOearance obtained from SEIAA

2. Tne mine shalt maintain the ambient nolso standards as prescribed in 0te Ndro Pollutlon

(Regulation and Control) Rulee, 2000.

3. The mine shall obtain NOC from fi'p Central Ground Water Authority for wltrdrawal of
jrounO water for project requirement lf any and shall submit the same to the Boerd.

4. The annuat production shall not excccd the consented quantity. Copy of the annual

return (Annual return submitted to the compctent authority) shall be submitted every year

to the Board. Environmental statement report shall also be submitted every year to the

Board in prescribed format.

5. tvtlning operation is subjec{ to availabillty of all other statutory clearances required under

retevant Ac{s/Rules and fulfillment of rsquircd procedural formalities.

6. Greenbett shall be developed as perthe approved Mining Plan.

7. The unit shail pay differential fees if any as per the Odlsha Gazsilo Notiffcation dtd.

1$.07.2012oJ Forest and Environmont Dcpartment, Govemment of Odisha.

8. the Board may impose further condfrionr or modify the conditions as stipulated in thls

order during installation and may ravoke thlc order in case the stipulated condltlong are

not implemented and / or infonnafion ara found to have been auppreesed / wrongly

fumished in the aPPlication form.

9. Tfre following measures are to be imptemeiled to reduce noise pollution.

i. Proper and regular mair&nance of vehiclee and other equiprnent.

ii. Limiting time of exposure of workers to excessive noise.

iii. The workers employed shall bo provided with protection quipment and

' earmuffu etc.
'l
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CONSENT ORDER

B. WATER POLLUTION:
1 DomesUc waste watsr, if any shall bo dircfiarged to soak pit via septic tank construc{ed asper BIS specification.

I
C. AIR POLLUTION:
l' The unit shall maintain ambient air quallg in oder to meet the prescribed standard as per

ljj';."tt 
Ambient Air Quality standard preccribed in irre Environment (protection) Rutes,

2' water sprinkling arrangements shatl bc prwided at all haul roads, transportation roads,mining areas, stack yard and other dust gurerating point, to control fugitive dust emission.3' -The vehicles hired for transportation ehafl be r goo;.onoition and shail have puc certificate

;::-*Jr::nform 
to air and noise emiesion standards and shar be operared during non-

t 
*J:'1ffi:#ilt"Tj: are to be turttrer implemented to reduce air poilution durins

a) Road shallbe graded to mit(;atc the dust emission.' b) overloading on transportation vohides and consequent spillage on the road shallbe avoided.
c) The transportration vehida shal bc covered with tarpaurin.

D. SOLID & HAZARDOUS WASTE:
1' solid wastg, if any shall be disposed of ln an environment friendly manncr without causingenvironment and pubtic nuisance.

The oc.cupier must compry wrth the condr0ons rtputated rn sectton A, B, c, D, Eand F to keep thls consont drder valtd.

To,

Smt Laxmiprlya prusty, Lecsee
llllS naJnagar River Sand euarry

AT : Balaramprased, Motanga
Dist : Dhenkana l:l Sg1Z1, Odlsha ,U*

Reglonal Offlcer
Memo r,ro. al6 r.9 I ot

Copy fonrarded to:

e0

\a4

o?
^o'L)

1.

2.

3.

4.
5.
6.

The Member secretary, s.p.c. Board, odhha, Bhubaneswar
The Collector & District Magistrate, Bahsore
Ihe D.F.O, Balasore
The D.D.M, Baripada, Mayurbhanj
The Tahasildar, Jaleswar, Balasore
Copy to Guard file

Regional

192261
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CONSENT ORDER

I

I

Sl.No Parameter: Standards

Inland surh€
uater

Public
taurerB

Land for
inigation

Marine CctalAreas

(a) (b) (c) (d)
1 Colour&odour Cobudererod

ourlcse ar hr
as pradhebb

See 6 of
fuinex-1

See 6 ofAnnex-1

2. Suspended Solids
(mg/l)

100 800 200 For procass
westewater- 100

b. For cooling watar
effluent 10% above
total suspended
matter of inlluent.

3. Particular size of SS Shall pass 8S0
micron lS dow

5. pH value 5.5 to 9.0 5.5 b 9.0 5.5 to 9.0 5.5 to 9.0
6. temperature Shallnot

exceed dC
above thc
reccMng untcr
temperaturc

Shall rpt cxceed 5oC
aboto tha rcodving
vraterbmpuaure

7 Oil& Grease mgfl
max.

10 20 10 20

L Total residual chlorine 1.0
1.0I Ammoniacal nitrogen

N) mg/l max.
50 50 50

10. Total Kjeldahl nitrogen
(as NHs) mg/lmax.

100
100

11 Free ammonia (as
NH3) mg/l max.

5.0 5.0

12. Biochemicat Orygen
Demand (5 days at
(20'C) mg/l max.

30 3S) 100 100

13. Chemical 'Oxygen

, mg/lmax
250

250

14. Arsenic (as As) mg/l
max.

0.2 0.2 4.2 0.2

15. Mercury (as Hg) mg/l
max.

0.01 0.or 0.001

16. Lead (as Pb) mg/t
max.

01. 1.0 2.A
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17. Cadmium (as Cd) mgfl
max.

2.0 1.0 2.0

18. Hexavalent Chromium
(as Cr + 6) mg/l max.

0.1 2.0 1.0

19. TotalChromium (as
pr) mg/l max.

2.O 2.0 2.0

20. Copper (as Cu) mg/l
max.

3.0 3.0 3.0

21 Znc (as Zn) mg/t max. 5.0 15 15

22. Selenium (as Sc) mg/l
max.

0.05 0.05 0.05

23
I

Nickel(as Nit) mgfl
max.

3.0 3.0 5.0

24. Cyanide (as CN) mgfl
max.

o.2 2.0 0.2 0.02

25. Fluoride ( as F) mg/t
max.

2.0 15 15

2A. Dissolved Phosphates
(as P) mg/l max.

5.0

27 Sulphide (as S) mei/{
max.

2.0 s.0

29. r Phenolic compounds
as (C6H5OH) mgn
max.

1.0 5.0 5.0

29. Radioactive materials
a. Alpha emitter

micro curie/ml.
. b. Beta emitter

micro curie/ml. .]

107

100

107

1oc

106

107

107

1ot

30. Bio-assay test 90% surulvalof
fish after g6

hourc in 1@96
effluent

90%
eurvMalof
trsh after

96 hours in
100%

effluent

90o/o

survivalof
fish ater

96 hours in
100%

effluent

9006 survivalof fish aftcr
96 hours in 100o/o

effluent

31 Manganese (as Mn) 2 rygA 2 mgll 2 mgll

32, lron (Fe) 3 mg/l 3 mg/l 3 mgfl

33. Vanadium (as V) O.2 mgll 0.2 mgll 0.2 mg/l

u. Nitrate Nitrogen 10 mg/l 20 mgll
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NATIONAL A]IIBIENT AIR QUALIW STANDARDS
ANNEXURE - II

* Annual arithmetic rhean of minimum lo4 mcasurements in a year at a particular site taken

twice a wiek24hourly at uniform intervals'

24 hourly or Og nourii or Ot hourly monltored values, as applicable' shallbe complied with

98% of the time in a year, 2o/o of the tlme, they may exceed the limits but not on two

consecutive daYs of monitoring'

I

sl.
No.

Pollutants Tlme
Welghted
Average

Conccntrab of Amblcnt Ar
lndurtdel

Resldon0.l,
Rural end
other Area

Ecologlcally
Sensltlve

Area (notlfied
by Gentral

Govornment)

ilethods of illcaruroment

({ (2t
Sulphur Dioxide
(SO2), lrg/mr

(3) (4) (51 (6)

1 Annual *

24 Hburs *'
50
80

20
80

-lmproved weet and Gaeke
- Ultraviolet fluorpccence

2. Nitrogen Dioxide
(NO2), pg/mg

Annual *

24 Hours *
40

80

30

80

- Modified Jacob
&Hochheleer ( Na-
Arsenite)
- Chemilumhescence

3. Matter
(size less than 10pm)
or

Annual'

24 Hours *
60

100

60

100

€ravimetric
. TOEM
- Beta Afienuation

4. Matter
(slze less than

Annual'

24 Hours "
40

60

40

60

€navimetric
. TOEM
- Beta Attenntion

100

180

100

180

- W PhobmeUic
- Chemllumlncaoonoa
- Chomlcsl fHhod

5. Ozons (br) pg/mt 8 Hours

1
ta

-AAS/ICP mehod afier
sampling on EMP 2000 or
equlvaler( fiter Peper.
- ED-XRF uglno Terlon filter

o. Lead (Pb) Fdmt fuinual'

24 Hours *
0.50

1.0

0.

1.0

7 Cafun Monoxide
(CO) mg/m!

8 Hours "
1 Hours *

02
04

02u
- Non lnfra
(NDrR)

8. Am-m-oriia (NH3)

pg/m"
Annual'
24 Hours-

1m
400

100
400 - lndophenol Blue Method

o Bsnzene
pg/mg

Annul' 05 05 -Gas
based continuous analYzer
- Adsorption and DesorPtion

10

1

Pyrene Annual' 01 01 €olvent
by HPLOGC analYsis

Annual' 06 06 .AASneF mdhod afrer
sampling on EPM 2000 or
eoulvalent fttter oeDer

20 20
sampling on EPM.2000 or12. Nickel (Ni),ng/m. Annual'

trl
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
5RF-2/l , Unit-lX, Bhubaneswar-751022, Tel: 0674-3510075, Email: seiaaodisha@gmait,com

stalulory body constituted by Ministry of Ewironment, Forest & Climate Change under Environment
(Protectiutl Aa, 1986)

ENVIRONMENTA,L CLEARANCE FOR SAND MINING

Subject: Application of Smt. Laxmipriya Pnrsty for mining of Sand from Rajnagar
River Sand Quarra Over an area 13.55 acres or 5.48 Ha bearing Khata No.- 377, Ptot
No - t295lt300 in Village - Rajnagar, Tahasil - Jateswar, District - Balasore, Odisha.

The Project proponent Smt. Laxmipriya Prusty. (lessee/successful bidder) has
submitted an application for EC to SEIAA. Odisha through the Pariv,esh porral ot'
MOEF&CC, GOI vide online application no. SIA/ORfr,ltN/54i634/2020 darcd 05.0E.2022
for mining of Sand from Rajnagar River Sand Quarry Over an area of 13.55 acres or 5.48 t-la
bearing Khata No.- 377, Plot No - 129511300 in Village - Rajnagar. Tahasil - Jaleswar.
Distriet - Balasore, Odisha.

2. Proposal in brief:

ProposalNo.

File No.

Ntn, proposal for EC
Ca(egory "Bl

l(a) Mining of minerals

k€posd for granl of EC for mining of
Shnd ffiryr.R{inagar River Sand Qurry
Ovei dn grca of 13.55 acrcs or 5.48 Ha
beadng Khata No.- 377, Plor No
1295/1300 in Village - Ra.jnagar.'t'ahasit
- Jalcswar, District - Balasore. Odisha.

Smt. Laxmipriya Prusry
W/o-Sri Ratikanta Rour

At-Balaramprasad. Patla.

Dist-Dhenkanal

including Schodule
No.

of Project

Name of the company/Organization

I

Location of Project Village - Rajnagar, Tahasil - Jaleswar.
District - Balasore, Odisha.

ToR Date r4.10.2020
Name of the Consultant

S I A/O RA,II N/5463 4/2 02 0
54$4n71 v0E-2022

M/s. Green Circle, Inc

w

I

EC ldentification No' ' EC23B0o1oR110281 File No. - 546g4n7tMtNB1/08-2022 Dare of tssue EC - 23t06t2023 page 2 of ,t0
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ffi :ilulutoty baly cttnsliluted b1, lvlini"-trS, uf Environment,

5RF-2/1, Unir-lX. Bhubanesrva r-?51022, Tel: 0674-35 I

STATE ENVIRONMENT IMPACT ASSESSM

Forest &
0075,

ENT AUTHORITY, ODISHA
Emai I : seiaaodisha@gmai I

(;limarc Change under En
,com
vironmcnl

3

Act. I

Project details: The highlighs of the project, as ascerrained from the application and

'ls revealed from the proceedings/discrssions held during the meetings of
SEAC/SEIAA, are given as under:

(i) This is a proposal for mining of river sand from Rajnagar River Sand euarryover an area 13.55 acres or 5.4g Ha bearing Khata No.- 377, pror No _

129511300 in Village - Rajnagar, Tahasil - Jaleswar, Districr - Balasore.
Odisha.', tiil The mining area is a parr of Sunev of India Toposheet No. 73Oll(l-45p1.
bounded by l.atirude: 21o4g,30.9', N to 21"4g,20.9',N & Longirude:
E87ol2'52.2" to 87o 12,43.2"8.

(iii) The proposed quarT is not coming within wildlife sanctuarl,/'lrlational park arrd
any eco-sensitive zone.

(iv) The nrining lease is an identified sairar source in the DSR. The Rajnagar River
Sand Quarry sairat source will be leased out under the oMMC Ru28947lles.
2016 by Tahasildar, Jalesnnr to thc bidder (lessee) on the basis of
public auction fon-

'(v)
t

(vi)

(ix)

The mining plan of th0 fficc( 'tul been gpproved by - Dircctorate of
Geology & Minirrg
period of 5 years.

vidc lcfierNo.i06l dated 1g.04.20tg for a

(vii)

As per the approved rnining Blan subalifiGd, it is observed that the mineable
reserve in the lease area is 1395d3 cum of sand, total production in 5 years
period-200010 cum and annuar cxtraction of sand-40,00j cumrannum with r.0
meter depth of mining fiomRiltr- Srrtsrnareklu.
No study of the annual rate of replenishment of sand has been done for the
sairat source which is a pre requisite as per the guidelines of sustainable sand
mining management issued by the MoEF & cc. Govr. of India, and as per
orders dated 13.09.2018 of rhe Hon'ble NGT.

(viii) The project proponent has also not furnished the width of the river, nor the
alignment of the extraction path for sand transportation. As reported by the
tahasildar, a river bridge is r.g0 km. viilage-}.z2 krn away from the mining
lease area.

I

The cluster certificate has been furnished by the Tahasildar certifuing that there
is no other mines rocaled rvithin 500 meters from the periphery of the proposed
nrine lease area. As reported by the Tahasildar, this sairat ro*., is not a part of
any cluster.

w

EC ldentification No. - EC23B001OR110281 File No. - 546Un71-M|NB1/08-2022 Date of lssue EC - 23tO012023 Page 3 of 't0
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1ftl _srATE ENvTRoNMENT IMpAcr Ass
^W, 

5RF-2/1, Unit-lX, Bhubaneswar-751022,Te1: 0674-a.lD statutory body constiluted by Ministry of Environment,

ESSM ENT A UTHORITY, ODISHA
35 I 0075, Email: seiaaodis@gmait.com
Forest & Climate Change ufuir fuvirrrnment
1986)Act

4.

5

(x) ToR was issued for this project vide letrer no. g237/sEIAA dated I 4.lo,2o2o
for EIA studies.

(xi) The PP has submitted reprenishment study reporr done by Rep Sri Apurbar Ranjan Ray with help of Areal Construction & Geo-lndia Services (oRSAC
empanel agency)' The RQP has mentioned that Pre-monsoon resen,e is 15950
cum and post-monsoon resene r93s3 cum and quantitl, of sand reprenished. 3403 cum.

(xii) Public hearing was conducted on dare ll.os.2o2zar l0:00AM. in rhe localirrof the sand quarry,, near Shikharpur cram lranchalar officc. undcr Jr;;;]Block under Balasore districr.
(xiii) Issues raised during public hearing for this projecr - operarion of the sand c;uanr' as per the Environmental Rules and Regulatiorq Dusr suppression safetr anclI protection of road during transportation, mode of mnsportation cct of Sand.timing of mining and rcstriction ofuansporution of sand d*ing night tirne.(xiv) Budget provision for Environmental management plan (EMp) is Rs 145000

and Reouning go$.:.,k 760ffillnnup.
(xv) The CER budgetiilbffied -Rs: ?g@/_ pcrannum.
This proposal confoi'rns'to'dre itcai$.i(al inihe scbodule of EIA Notification ,20a6as amended time to time, and the rninor mineral 

"xuurion 
project falls underCategory Bl as the m,ining tr*u 

"ro 
is more than 5 ha.

The proposal was considered by the srate Levet Expert Appraisal committee (5EAC)ir its meeting hetd on 12.04 2023. The SEAG have dury ,ecomm.nded for granr ofEC to with following view:

a) Environmental cjearalce may be granted for the proposal valid upto lease peri.clfor extraction of t I ,61 2cum/ annrin 
.of sand as p"r ,rL ..prenishmenr srud, reporrwith stipulated conditions and foilowing specific'conJi,o,i, ., tr"*; "'"s-' 'r

(i) Aniended EIA Notification dated zJttr lrry, zoi8, Guidelines for susrainabtesand. mining, 2016 and Enforcement and Monitoring cuidelines for sandMining, January 2020 of MoEF&cC, Goyt. oi inai. shail be adhered ro inexecution of Mining.

,(ii) Extraction should ue timit.a to annuat replenished quantity in workable areaonly subject to exclusion of safety zone as per Guidelines for sustainable sandmining, 2016 and Enforcement and Monitoring cuiaetmes for Sand Mining... January 2020 of MoEF&CC. Govt. of India.(iii) Regutar replenishment srudy ro be conducted and repon ro be submitred.(iv) Provision of Bio+oiler shalibe made ar rhe site. '! --

x-'

EC ldentification No. - EC23BOO1OR1102Bl File No. - 54694n71_MtNBllOB-2022
Date of lssue EC - 23t06t2023 page 4 of 10
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A: ,stipula

I

B: ENVIRONMENTAL CONDITIONS AND SAFEGUARDS WHICH NEED TO
,ffi*r"r"illi,?:, wrrH By rHE TAHASTLD;R BEFoRE LEASE
Boundary Demarcation: - The boundary-of rhe lease area shail be demarcated onground at the ,*,.:.,^ 

"-""t, uI "r.",i'g r.zo m"irr G-r""rgrnrox.) high reinforcedconcrete pillars above grouni, each in-scriuea wittr ri. ,"rlr nurnber, distance frompiuar to pirar and cps Io-oia;n;;li';ry empanered agencyof ,RSAC.'5k

7.1

Sl.

(ii)

,Of
zone from all

bank and

(i,i) Maximum Depth of Mining: .0I asmeter theper approved
(iv) Permitted Quantity: year:3tI II 6 I 2 cum/per yeEr

2nd 2900
-(v) Vali ofPeriod EC Two of issuefrorn

EC ldentification No' - Ec23Boo1oR110281 File No. - 546g4n7tMlNBi/oB-2022 Dare of rssue EC - 23t06t2o23 page 5 of 10
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STATE ENVIRONIT{ENT IMPACT ASSESSMENT AUTHORITY, ODISHA
5RF-2/1, Unit-tx, Bhubaneswar-75l}22,Tel:0674-35100?5, Email: seiaaodisha@gmail,com

stalulory body constituted by Ministry of Environment, Forest & Climate Change under Environment
(Protqtlott) Act, I 986)

7.2 Digital Map: -A digital map (in KML format as well as PDF version) showing GPS
coordinates of all boundary pillars duly countersigned by the Tahasildar shall be
submitted to SEIAA, Odisha through email ar seiaaodisha@gmail.com.
Intimation of EC: - The copies of the EC shall be sent to the Sarpanch (s) of rhe
concerned Gram Panchayat (s), Urban Local Bodies and relevant other Offices of rhe
Government with a request to display the same for 30 days from rhe date of receipr
Tree Plantation: - Compensatory Tree Planting (CTPI shall be carried oul \,rrh
minimum @100 trees per Ha. of lease area as per the approved cosr norm lbr avenuc
plantations of the State Forest Departmenl. The Projecr Proponent (lease holder) shall
deposit Rs.3,00,000/- rvith the respective District Environment Society for raising 600
plants of native species within 2 years in a suitable location adjoining ro quarDr.
state EMF Fund: - An amount equal ro five percenr (5%) of the royalty payable
shall be collected from the lessee by the Tahasildar and deposited ro rhe Srare
Environment Management Fund, which will be utilized as per provisions of Rule
49(3) sf the OMMC Rule,2016 prcferably, in and around the areas where mining
activities are undertaksn.
Condition by Collector: - Any othcr condition(s) tho Cotlector & Chairman. I)istricr
Environment Impact Assessment Au&ority (DEIAA), may impose in the interesr of
protecdon and safegqrr{lg &c locel rnvircnment.
Compliance report ior fransfer of EC: - Any transfer of EC to a PP/Lessee shall be
considered by SEIAA, Odisha only affer rcceifr of the full compliance rcporr rhrough
Tahasildar concerned of the above environmental conditions and safcguards.
ENVIRONMENTAE CON.DITIdNS AI\ID SAFEGUARDS WHiCH NEED TO
BE COMPLIED. ON.TMLE AFER TIIE LEASE" AGREEM ENT
Maximum perfrissiblb depth: This Environrrrentril Clearance is given with the
condition that mElximum depth of digging of sand shall be 1.0 m as per mining plan.
Any flouting of this restriction shaH make this EC liable to cancellation.
Maximum permissible quantity: Maximum quantity of materiat is permitted to
remove from the qu8rry area in l3r year is I1,612 cum and in 2nd year is 2900 cum.
Any flouting of this quantitative restriction shall make this EC liable to cancellarion.
Annual Replenishment Rate Study of Sand: -The Project Proponent shall carr), oul
by engaging appropriate consultant. annual replenishment rate study of sand as per
prescribed drone method by collecting pne monsoon & post monsoon data from the
field to know the quantum of volume of sand deposited/reptenished & exrracted in
the mining lease area. The detailed comparison of both pre-monsoon and post-
monsoon elevation data shall be included in the snrdy report. The detailed
methodology for finding the rate of replenishment study of sand is laid down in rhe
Enforcement & Monitoring Cuidelines tbr Sand Mining,2020 issued by the MoEF &
CC, Govt. of India. The finding of the study shall be submined to SEIAA ro assess
the actual rate of replenishment of mined our sand in the lease area.

y.-

7.3 '
I

7.4

7.5

I

7.6

7.7

C:

7.8 r

7.9

7.r0

I

EC ldentification No' - Ec23Boo1oR110281 File No. - s4og4n71-MINB1/oB-2022 Dare of rssue EC - 23to6t2023 page 6 of 10
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7.1J Disrrict Suney Report: The Disricr Survey Report (DSR) has beenI competent District Authority as per tlre MoEF & CC, Gow. of

pr€pared by rhe

s.o.36t r(E) dated 25.07.20t8, Sustainable
India Notification

Enforcement & Monitoring Cuidelines for Sand

Sand Mining Guidelines-ZOt6,

Hon'ble Supreme Coun order vidc its order dated

Mining-2020 and also as per the
3661-36G2 of 2020 (State of Bihar Vrs. pawan

10.11.2021 in Civit Appeal Nos.

competent authority for approval. The SEIAA,
Kumar and Others) submitted to

26.04.2023 with condition thar the district
Odisha approved the DSR on

replenislunent data in rhe DSR u,irhin I year fiom
administration shall include rhe

7,12 EC EX tension : - Any further extension of.EC
granr of EC

I only with submission of duly approved
beyond t\\,o vears shall be cons idered

Replenishment Rate Study repon ofsand.
District Sun,ey Report and Annual

7.13 Any change in m ining plan reguiree fresh EC: - Any change in the cachange in production quantity or method of mining shall not bc made

lendar plan.
approval of the SEIAA Minirlg activity SIBII'adhere to the

without prior
approved mining plan prepared"for this project, The dctailcd

working parameters of
the lease area ofeach year shall be submitted in tabular

production of sand from
compliance report. form during submission of

7.14

; .111ii;l;HI,iiHffiffifr:flffi1y $# uets,rpEmented by pp to ensure

earmarked for envirorunental prorecr,Ioi::..t*f$ .ubo*' rn y.".*ire funds
and shar u. spent according to the il;;ffI1 ffi1;ifi[,]ff?ffiffi :ilEMp with a budgetary 

",o..,iln "i-i.*ioffi *o Recurring cosr - Rs75000/annum. The CER budget Jiott"a _ Rs. 20,00;i_ per annum, year wiseprogress of imprementation of EMp sha, be *p".;l ;; the SEIAA. odisha andosPcB arong with the .orpti-.. repon. The Tahasirdar sha, ensure thecompliance of this condition arong with ail rease horde^ oirr,..;urisdiction.

;I:"y-H:ir?"ffi;lie 
lessee i'"ri-.**. that no sand mining is carried our in rhe

7.15

:l P*ine the rainy season;b) within the watir gtrannet orstream 
!1r r" thro,rghour the year;c) MininS shail nqt b. il;il; a mining r.r."'roiltra in 200-500 meter ofbridge, za' meter upstrearn *J i'i*r_r,rr* or*ut", suppryirrigation scheme,I00 merer from the ede. ;iNr,i;i rr;slilyil;dr{ rine, 50 merer from a

ffil?Hil 3J#lfTfil"?tfff'-do', ir'".0u" Jttote 
fighway "ia ro

Di,isionat t.r!r.roint Inspection arrffillt on special exemptior' uy ir,."iru-

', X,

EC ldentification No. - EC23BOO1OR110281 Fire No' '54AUn7iMrNB1/08-2022 Date of rssue EC - 2310612023 page 7 0f 10
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY' ODISHA
5RF.2/1, Unit-lX, Bhubaneswa r-7 5 I 022,Tel : 06?4-3 5 I 0075, Em ai I : seiaaodisha@gmail.com

s t a t ut ory body cons t i luled by Ministry'of Environment. Forest Cl Climate Change under Envirunment

Acr. 1986)

t

d) The mining or any ancillary activity shall not in any way disturb the flow panem

of the river water during the non-monsoon period.

e) No stream shall be diverted for dre purpose of sand mining and no natural water

cour.se shall be obstnrcted.

0 Sand mining operations shall not affect the existing sources lor irrigation /

drinking water / industrial purpose.

g) The natural sand dunes, if any, near or surrounding the lease area shall nol hre

disturbed.
Transport Safeguards:

a) No transportation of the minerals shall be allowed on any road passing through

villages/habitations without prior explicit permission.

b) Transporlation of minerals through existing rural roads can be allowed onll' b1'

the concemed Govt. DepartmenV Gram Panchayat/BDO after required

strenglhening such that the carrying capacity of road is incrcased to handle the

mineral carrying tnrck traflic. The project ptoponent shall bear the cost towards

the widening ana strengthcning of existing public roads in case the same is

7.16

7.t7

c) the transport of minerals will bc as per IRC

6uidelihes with resPeat to complying with taffic congestion and traffic density

d) Vehicles of minor mineral from the site should be in

good condition
to applicable AE

Speed of vehicle tr€ regulated and in no casie >30 Kms /during non-peak'hours.
hr,6e allowed.

, e) The vehicles shall not be overloaded and shall be covered with Tarpaulin. The

; Tahasildar may collect an appropriate additional road maintenance levY liom thc

lessee as part of the lease conditions on the basis of quantum of mineral

transported, and utilize the proceeds of the levy for proPer maintenance ol' the

extraction paths and roads to pr€vent their degradation on account of plying ol'

minOral carrying tnrcks.

0 Water spraying should be made on the village road to control particulate matter

(dust particles) pollution in surrounding air during transportation from the quarry'

barUna drain stratt U" constructed on the hitl slope to arrest downward flow of
particulate matter with rainwater.

Othlr Environmental Conditions: -The Project Proponent shall follow all the

' provisions of Sand Policy of Govt. Of Odisha dated 02.09.2021 for this sand mining
t project.

'a) -The 
Tahasildar shall take adequate mcasures to prevent unauthorized mining;

Ui fne project proponent should carry out river bed sand mining manually b,v

engaging local laborers to check over exploitation of sand at the sourcel

c) Thi les."e shall ensure safety of human life and livestock liom accidents in casc

village / any habitation is vetl' nearbl' the mining lease area'

,*.

proposed to bc used'f,or'&cPojcot.
Projecr proponent shrtll ensurc that

EC ldentification No. - EC23B001OR110281 File No. - 54634/771-MlNB1/08-2022 Date of lssue EC - 2310012023 Page 8 of 10
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
5RF-2/1, Unit:lx, Bhubaneswar-751022,Te1:0674-3510075, Email: seiaaodisha@gmail,com

slatulory body gsnslilrred by Ministry of Environment, Forest & Climale Change uidir Environmenr
(Prouaion) Acr, lg86)

. d) At the end of mine closure, the proponent shall immediatcly remove all the shedst put up in the quarry and all the equipment in the area before closure of the quarry.
7.18 Common Forum for EMP:- All the individual quarry lessee holders comingundlr

the Tahasil may create a common forum in coordination with the Tahasil&r and
contribute funds to it for grading, compaction and maintenance of haulage road,
provision of water spray on the village road to control particulate mafter (dust
particles) pollution in sunounding air during transportation from the quarr1,, and

- provision of thick, multilayer and a continuous green belt around the lease area
excluding the entry and exit gate for prevention of environmental pollution and noise
during mining activity.

7.19 . Half-yearly Compliance Report: - It shall be mandatory for the project managemenr

, to subnrit half yearly compliance reports oll the status of implemcntation of the above
stipulated environmental safeguards to the SEIAA, Odisha / Regional Oftice of the
MoEF& CC, Bhubaneswar in soft copies on I'r day of June and December of each
calendar year, The proponent shall also upload the compliancc report including resuhs
of monitored data, as applicable in the website of the Ministry for monitoring of EC
Conditions, failing which EC iS Hgblc to be-,rpyskcd.

7.20 Concomitant Monitoring: - The conditions stipulated in the environmental clearance
will be closely monitored on the ground by thc lease granting authority, i.e. the
Tahasildar, who shall :€Ils-ur€ compliance of the .stipulated conditions and take
corrective measures promptly in case of any non- cgmpliance and also ensure that the

7.21 |
qo-Ppliance

of thc MoEF & CC/
conditions as

applicable for extind full cooperation to
the MoEF & CC office(s) shing the requisite data I
information / monitoring r€ports.

7,22 Revocation of EC: - The SEIAA, odisha may rcvoke or suspend the EC. if
implementation of any of the above conditions is not satisfacrory. The SEIAA, Odisha
reserves the right to alter imodifr the above conditions or stipulate any further
condition in the interest of environment protection.

7.23 .Change in Ownership of Lease: - This EC shall not be transferred without the
r pennission of SEIAA, Odisha. The Tahasildar shall inform the SEIAA of any change

in ownershipof the mining lease. No mining is allowed without transfer of EC as
per provisions of the para I I of EIA Notification, 2006, as amended from time to
time.

8. The above conditions will be enforced inter-alia, under the provisions of the Warer
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, l99l along with their amendments and rules made there under and alsov

;

ffi
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any other orderc passed by the Hontblc Suprcme Court of India/ High Court and any. other Court of Law re Iating to the subject mattcr.9. lThis Environmental Clearance (EC) is subjecr to orders/iudgment of Hon,bleCourt of India, Hon'ble High Court and Hon'ble NGT as may be

Supreme
10. Any appeal against this environmenhl clearance shail lie

applicable.

Tribunal, if preferred, within a period of30 days as

with the National Green

National Green Tribunal Act, 20t 0.
prescribed under section l6 ofrhc

Yours Fai ,T\ llv.

Copy tq

'iJl
(!* ,-

2.

3.

4.

5.

6.

eo
7.

D nA

Secretary,

I

t Verified

EC ldentification No. - Ec23Boo'1oR110281 Fite No. - *8i,.trrn-MlN}lt(J8i2022 Dare of lssue

Signatu

PM
10 of 10
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AGARS U
Smt" t,axmiPriYaPrust),1'essec

Village- Rajnagar, Tahasil- Jaleswar' Distritt- Balesore.Odisha

fto noxwr€ - q
l''' ' I

Date:O1.0t.2023

u.,J
f

0
To

The Director, Minor Minerals,

Steel And Mines DePartment, Govt'

Bhubaneswar, 751001

iJl|.

sur, , Permission regarding operation &lssue of Y form (e-Pass) of M/s Rajnagar

- River Sand q;uirv v-ittriu, Ratnagar, Tahasil: Jaleswar, Dist: Balasore'

Ref: Telephonic & physical discussion with Tahasildar Jareswar & r\{i,ing officer,

Balesore.

Sir,

. wi.th due respect ,l smt. Laxmipriya Prusty, Lessee Rajnagar River Sand Quarry'

Jalesiar, Balasore beg to state that , r have been lawfully selected as the lessee for the above

mentionedSandQuarry.Accordingly,ImadetheleaseagreementwithTalrasildarJaleswar

on dated |3.07.20?3. I received the CTE vide letter no. 21371CT8.3347 datd2|.01.2023 &,

CTo vide letter no. 2|62lcTol35l9 on dated 24.07,2023. But unfortunately, Y form has not

been issued against Rajnagar River sand Quarry by the competent Authority till now' As a

result I am unable to start the quarrying operation'

. After the lease deed was signed I have contacted with Tahasildar Jaleswar both

physlically & over phone a number of times to issue Y Form to me so that I can extract &

kansport sand from Rajnagar River Sand source. However, Tahasildar Jaleswar informed

me that I am no longer the competent Authority to issue Y Form for that source as the

administration of Minor Minerals has now been transferred to Steel & Mines Department .

He furttrer, suggested that I have transfcrred the concemed source to Mining officer '

Balasore oNLINE & you can opproach the Mining officer and ask her to take over the

.oui"" 6NLINE & issue y Form( Transit Pass) thereafter. As for the Tahasitdar's direction ,

I rnet with the Mining officer , Balasore and requested her to take over the Rajnagar River

Sand Source from the Tahasildar Jaleswar and issue Y-Form ( e-pass) to me' But, M'O

Balaswar in formed that a case has been filed before the Hon'ble NGT ( National Green

Tribunal) and we have been directed b Govt NOT to take over the sources which are

involved in Court Cases. She further showed me the copy of the Minutes of the rneeting held

I

l

,i

I

I

I
I
I

I

h- ^^crr - 
(A*M - LPt ' il(l'h -NO
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a r ^@?,-Sr-
at Govt Level on dated. 06.05.2023 regarding e-auction & e-pass. In that minutes at

point no - I it is mentioned that the Minor Mineral Sources free of any litigation shall be

taken over by M.O's following the guidelines issued by Steel & Mines department( dtd

0210512023) & Revenue & Disaster Management Dept ( dated 29/04/2023). The M.o insisted

that as a case has been filed in respect of the Rajnagar River Sand Quarry , the source will
onlybp taken over after the case is finalized by the Hon'ble NGT.

I am to submit that, on the basis ofjust a notice of the NGT, the M.O- cum-Competent

Authority should not be unwilling to take over the source from the Tahasildar, Jaleswer &
issue Y Form( e-Transit pass) . There is no such direction as such from the Hon'ble NGT,

that Brohibits the operation of the said sand quarry. Fufiher, It is to be mentiorred that, tle
case has been filed against SEIAA (State Environment Impact Assessment Authority)

challenging the authenticity of the EC .The case is not against the Lessee. Therefore, it is not

rigftt t to deny my right to extract sand from the said source should be dsnied by the

Competent Authority in the pretext of a case h trc NGT.

I am to further submit that, almost O4 months have been elapsed since the lease deed

was executed. Because of the above mentioned reasons no e-pass (Y Form) is being issued to

me. I have invested my hard earned money in the auction and I have deposited the lsy year

Royalty amount along with other Govt. dues in time. Non-issue of e-pass( Y Form) is quite

harassing and quite sad when there is no justified reason that prohibits the competent

Authoiity to issue e-pass.

Under the above mentioned facts , I eamestly request your good self to intervene in

the matter and direct M.O-cum -Competent Authority, Balaswar to take over the Rajnagar

River Sand Quarry online from the Tahasildar, Jaleswar & issue e-pass (Y-Form) without

further delay as I am facing financial hardship because of not extracting & selling sand from

the said source.

'Requesting for a prompt action from lour good self.

Thankinc You

Yr,^rr fAl[fr,llry

LawpruU-?,".it
Smt. Laxmipriya prusty

Lessee, Rajnagar River Sand euarry

206275



C

,l

IN THE HIGH COURT OF ORISSA : CUTTACK

I.A. NO. / 2023

I 2023)(Arising out of WP(C) No.

In the matter of :

An application for an appropriate

order under Chapter - VI, Rule -
27(a) of the Orissa High Court

Rules, 1948;

AND

In the matter of :

Laxmipriya Prusty Petitioner

Versus

State of Odisha and others Opp. Parties

To

The Hon'ble Acting Chief Justice of Orissa

High Court and His Lordship's other

Companion Justices of the said Hon'ble

Court.

The humble petition of the

Petitioner above named ;

MOST RESPECTFULLY SHEWETH :

1. That the petitioner has filed the above

writ petition with the following prayer : -

"The petitioner therefore prays that
your Lordships would graciously be pleased to

i",
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I

admit this writ petition, call for the records from
the Opp. Parties and after hearing the pafties, be
pleased to direct the O.p. No. 2, 5 and 6 to issue y
Form (e-Pass) to the petitioner in respect of the
said sand quarry so as to make the same
operational and further consider the representation

of the petitioner (annexure-5) in accordance with
law at the earliest".

2. That, the petitioner has a strong
prima facie case and the balance of convenience

lies in her favour. So there is every chance of
success in this writ petition. The averments made
in the writ petition may be read and treated as
paft of this I.A. for clarity and brevity.

3. That unless the y Form (e-pass) is

issued in favour of the petitioner to make the said
sand quarry operational, the petitioner will suffer
irreparable loss and injury.

PRAYER

The petitioner therefore prays that
your Lordships would graciously be pleased to
direct the O.P. No. 2, 5 and 6 to issue y Form (e-
Pass) in favour of the petitioner to make the said
sand quarry operational ;

And for this act of kindness, the
petitioner as in duty bound shall ever pray.

By the Petitioner through
Cuttack
Date : 16'1Q',cL?

t
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I
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AFFIDAVIT

I, LaxmiPriYa Prusty, aged about 40

years, Wo. Ratikant Rout, Lessee in respect of

Rajnagar River Sand Quarry, Vill.- Rajnagar,

Tahasil- Jaleswar, Dist.- Balasore, do hereby

solemnly affirm and state as follows:

That I am the petitioner in this I.A.

That the facts stated above are true to

the best of my knowledge and belief.

1

2

Identified by

Loxdpr;U^ P'Mk'
DEPONENTAd te

0'2
Ro,nr^.r Ju^
+57 XIY CERTIFICATE

Certified that due to non-availability of

cartridge papers this has been typed on thick

white papers.

teI

I
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